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SHRI GOPI CHAND ~ APPLICANT

VERSUS o ' .
UNION OF INDIA RESPONDENT (
CORAM:

THE HON'BLE MR. JUSTICE AMITAV BANERJI, CHAIRMAN
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FOR THE APPLICANT , SHRI T.C. AGGARWAL, COUNSEL

This Review Application has been filed seeking
‘review of the judgement dated 21.2.1991 in OA No; 847/89.
We have considered the submissions made in the RA and
gone through the records carefully. We do not find any

error apparent on the face of the rec%gd-to provide suffi-
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cient justification for undertakii ok sjudgement

nor are we pursuaded to enter’

(1) of the Code
RA is rejected.
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